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For ths Applicants

For the Respondents

d-

Oatej /U-
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1/er su s

Respondents

S/Shri U.P. Sharma,"
Rajandra Singhvi,
K, L* Asthana and
A. K», Bhard'uiaj , Aduoca'tes

S/Shri F:,L, Dhauan,
0,P» Kshatriya and
N.K, Aggarual,Couns9l

COR AM: Hon'bla I'lr. P,K, Kartha, Wics-Chairman (3udi,)
Hon'ble Hr, Q,.K. Chakravorty, Administrative f1embi=ir,

1, Whether Rsportsrs of local papers may b® alloued to
sse the j udg emen

- " I

2. To bs refsrred to the Reportsrs or not?

'3U0G£!^ENT(0RAL)

(by Hon'ble Mr, P,K, Kartha, Vice-Chair man)

'uJe have heard the learned counsel for both the

/

parties on this batch of applications which deals uith
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the quosUon or ragularlsation of. th, category of Vail.ay

employees knoun ao 'Hot Ueathar Uatormsr,'. These oersons

are engaged for about Ir.to S months in a year during the

sutnwer season from approxitnatsly March-end to September.

The respondanta hauo, houauar, slated that they are engaged

only from middle of April to the middle of August e«ry year.

The applicants haua orayed that ihav/lng regard to their long

Dsriod of sarvicB uith the Railways, dating back to 197 4 in

some cases, thay should ba-considered for regularisation

like other casual laboursrs .in the light of- the Railuay

Board's circular dated 8.6. 19B1 and the directions contained

in the judgement of the. Supreme Court in Indsr Pal Yadav

& Others Us, Union of India & Others, 1985 3. C.C. (L4S)

2, According to the Railway Board's ci r cul ar ' d ated

8.6.1901, for the purpose of scraaning and ©mpanelment of

casual workers, a Oiuision should be treated as a unit for

,al]? the departments,

3, The Railway Board had stated in their letter dated

24,7, 1979 that the granting of temporary status as well as

regular absorption would apply also to yafearmer> in hot

weather establisHman ts,

4, The learnod counsel for the applicaits referred to

the definition of casual labour contained in para. 2501 of

th© Indian Railway Establishment E^anual, according to which,
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even persons eraploy.ed on seasonal work,, are casual

1 abour ers,

5. • The applicants before us have uorked as Hot Weather

Uatermen far several years. The learned counsel for^ the

respond ents stated that in the Oelhi Division, out of

863 casual labourers, including Hot Weather Uatermen,

93 persons have so far bsen regularised. He stated that

others will also be regularised in accordance with their

Isngth of service. Ha further submitted that the regularisa;

tion of casual labourers uill be depar tment-ui se and not

Oivision^^wise, As against this, the learned counsel for

the applicants stated that there are a larga number of Hot

Ueather Uatermen uorking for years in the various divisions

of the Railways awaiting their regularisation in Group

posts,

5, The learned counsel for. the respondsnts relied upon

the judgement dated 5.12,1991 of ths 3odhpur Bench of the

Tribunal in Harish Chandra & Others Ms, Union of India &

Others. (OA-304/91 and Others) in uhich th© question of

regularisation of Hot Ueather Watermen came up for

consideration. The Tribunal directed that the respondants

should evolve a suitable policy uithin six months for

engagement of such seasonal workers against perennial

vacancies of casual labour in the order of their seniority,

subject to suitability,^^_^^^^

.4. .,
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7. In our cansidersd opinion, the problem of Hot

Ueathar Uatennsn uho have uorked For ssveral years,in' the

Railuays, could be sxdIv ed only by making a rational scheme

to absorb them in each Division of the Railuays along uith

the other casual labourers, depending on the availability

of regular vacancies. For the purpose of, their regularisa-

tion, the broken periods of service put in by Hot Weather

Uatarmen should bs condoned and the total period rendered

by them should ba taken into account. In framing the scheme,

the respondents should take the various,daoartments of the

Division as a single Unit (e.g., the dapartments of Loco-

Engineering, Mechanical, Traffic, Commercial, Stores, Signal

& Telecommunications, Tledical, Electrical, Workshops, etc.).

The respondents shall prspare such a viable scheme as

exoeditiously as possible, but preferably within a period

of six months from the .date of receipt of this order,

8, Till the respondents prapare a scheme as directed

above and implement the same,, they shall accommodate the

applicants and ths similarly situated persons as casual

labourers in the various Divisions of the Railways, uhsre

they are presently uorking. In case vacancies are not

avalatsle in those places, thsy shall be adjusted in other

depending on the length of service put in by

them. The interim orders already passed in these cases

as modified above, are hereby made absolute. The respondents

are also restrained from inducting fresh rscruits as casual
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labourers in any of their Divisions, uhaTevsr locatacJ

in ths country till th b applicants and tha si.mlarly

situated parsons are ragularised and absorbsd in tha

suitable Group 'D' posts. The applications are disposed
I

of' on the above lines. There uill bs no order as to costs.

5. Let a copy of this ordsr be placed in all the cass

Files,

(D.K, Chakrav^r ty) (P,K, Kartha)
Administrative Mamber '^/i ce-Chairman(3u dl, )


